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Principal Bench
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O.A. No. 1396/96

l\leu Delhi, this the 12th day of Septamber, 1996

H.on'bie nr. Dustice Chettur Sankaran Nair,Chairman
Hon'ble Nr. R.K. Ahooja, namber (a)

nahavir Singh Yadav,
(suffering confinment of Life
Imprisonment in District 3ail,Gurgaon),

through 3aiii Superintendent
District 3ail, Gurgaonci .. .Applicant

(By Shri G.K.SrivastavajAdvoca te)

-versus- ^ '

Governmant of National Capital
Territory of Delhi through
the Chief Secretary,
5, Alipur Road,
Neu Delhio ...Respondent

The application having been heard on 12.5.1996
the Tribunal on the same day delived the follouingj

ORDER

Applicant challenges A-3 order imposing

the penalty of dismissal from service#

Applicant was found guilty of the offence

of murder by the court of Session, Gurgaon Division

but acquitted on appeal by the High Court of Punjab

& Haryanao The order of acquittal uas challenged

before the Supreme Court; which reversed the same

and convicted the applicant for the charge of

murder agreeing with the findings of the Court of

Session;,; Thereafter a show cause notice was issued,

the cause shown by kpplicantwas: considsred,,and he^was

dismissed from service by A-3 which is'under challenges

Ue do not think that we arc called upon to consider.
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the merits of A-3 order as an effective alternate

statutory remedy is available to applicant and he

has invoked it by A-4o An appeal Jias been filed

bafore the Ut, Governor, National Capital Territory

of Delhi, First respondent Chief Secretary to the

N.C.To of Delhi uill cause A-4 appeal to be,

disposed of by the Lt, Governor, by passing a

speaking order thereon within eight weeks from today,

Application is disposed of as aforesaid^®

Datred, the 12th day of September ,1996»
)

(R.KoAhooja
Membe
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(Chettur Sankaran Nair,3,)
Chairman
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